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BEFORE THE HON'BLE NATIONAL GREEN TRIBU\AL

EASTERN ZONE BENCH, KOLKATA.

Original Application No. 109 I 2t)24 I EZ

Haripriya Patel Applicant

Versus

State of Odisha and othels Respondents

ADDITIONALAFFIDAVIT FILED BY RESPONDENT NO. 5

I, Amrit Ruturaj, aged about 33 years, S/O Raj Kishore Sastri. at present working as

Collector and District Magistrate, Khordha, at PO/Dist. Khordha, do hereby solemnly

affirm and state as lollowsl

l. That I have been arrayed as Respondcnt No. 5 in the aforcmcntioned O.A.

2. That I have gonc through the O.A, relevant records and understood its contents. I am

well acquaintcd with the facts of the casc and competent to swear this affidavit in rny

official capacity.

That the present O.A. has been registcred in view of a lctter dated 01.04.2024 filed

by the Applicant on the basis of an article published in the newspaper "The Samaj".

It is alleged by the Applicanl that lhe Kanjia and Kiakani Lakcs, situated in the

Nandankanan Wildlifc Sanctuary arc polluted and thc groundwatcr tablc in the area

is depleting. It is furthcr alleged that urbanisation, construction ofbuildings, and the

sale and purchasc of land around the periphery of the Nandankanan Wildlife

Sanctuary have resulted in the gradual shrinkage and degradation ofthe forest land.

4. Thal this Affidavit is filcd by thc Respondent No. 5 in response to thc Order dated

06.08.2025 passcd by this Hon'blc Tribunal. The rclevant extract from the Order

dated 06.08.2025 is reproduced hcrc as follows:
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2. We /ind thal the District Magistrate, District - Kltordha. which is a necessatl) party

to the present proceedings has not been impleaded in the present Original

Application.

3. We, therefbre, direct the Districl Magislrqte, Dislrict, Khordha, to be impleaded in

the array oJ'Respondents as Respondenl No. 5 and also direct the Dislrict Magistrale

to Jile his counter-alfidavit tvithin lour weeks particulurly with relbrence lo the

averments made in the affidavit oJ'the Respondent No. 4, Assistant Conservator of

Forests, Nandankanan l4ildliJb Sanctuary, Bhubaneshwar Odisha dated

t 7.06.2025 ".

That the Assistant Conservator ol Forests. Nandankanan Wildlife Sanctuary

Bhubaneswar, Odisha iu their Additional Aftldavit dated I 7.06.2025 stated that based

on the joint verification repo( dated 02.06.2025 it was found that approximately

0.702 acres of thc sanctuary have been occupied by thc residcnts of the adjoining

Bangali Sahi Settlement and as per the revenue records, this area t'alls under Plot No.

I 1 (Part), Plot No. l2 (Part), and Plot No. 1 3 (Pan) of Khata No. 526 situatcd within

Jujhagarh motza undcr Bhubaneshwar Tahasil, classified as "Anbadi" with the land

rype noted as "Puratana Patita." It was fifiher stated that though these plots fall

within the sanctuary limits as per the offrcial sanctuary map, the corresponding

corrections are not reflected in the revenue records.

6. Thal the Assistant Conservator of Forests. Nandankanan Wildlile Sancruary

Bhubaneswa( Odisha on 09.06.2025 wrotc a letter to the District Magistrate,

Khordha to carry out thc neccssary corrcctions in thc revcnuc rccords in accordance

with the ofticial sancnrary notitication and also to verily whether the occupation of

0.702 acres by the residents of Bangali Sahi situated within Jujhagarh mouza,

Daruthenga RI Circle, existed prior to the notilication of the sanctuary.

7 . That the District Magistratc, Khordha vide Lettcr No. 161 55 datcd 09.09.2025

requested the Tahasildar, Bhubaneswar to cause an inquiry with respect to the
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aforesaid avermcnts made by Respondent No. 4 in their Additional Affidavit and

submit a detailcd rcport rcgarding correction of revcnuc rccords and illegal

encroachment.

A True Copy of the Letter No. 16'155 dated 09.09.2025 sent by the District

Magistrate, Khordha to thc Tahasildar, Bhubancswar is annexed herewith and

marked as Annexure-Rl.

That the Tahasildal Bhubaneswar after conducting an inquiry vide Letter No. 30796

dated, 25 .11 .2025 subnritted that thc abovc-urentioned Plots No. 11,12 and l3 falls

under the Nandankanan wildlife Sanctuary and that all the three plots have been

recorded in lavour of thc Dcpuly Dircctor, Nandankanan, Bhubaneswar in Mouza-

Jujhagarh under Khata No. 533. The Tahasildar also submitted that the said plots are

encroached by 46 people and accordingly the Revenue lnspector, Daruthenga has

submitted 46 G forms. It is further subn.ritted that based on the 46 G forms, all the 46

people have bcen booked for cncroachmcnt and "KA" Nolices have been issued to

all the encroachers dirccting them to filc a rcply on 24.11.70?5.

9. That the encroachcrs/rcprcscntativcs of the encroachers appeared on thc hcaring date

and sought additional time to tile their reply and the next date olhearing is scheduled

onO5.12.2O25.lt is humbly submitted that proper action will be taken in a time bound

manner by the Tahasildar, Bhubaneswar as pcr law lor the eviction ol illegal

encroachment from the occupicd plots.

A Tnre Copy of thc Lettcr No. 10796 datcd 25.11.2025 submitted by thc Tahasildar,

Bhubaneswar is annexed herervith and marked as Annexure-R2.

10. That thc contcnts of the above paragraphs are true aud corrcct to the best of my

knowledge as dcrivcd from the oflicial records and that nothing matcrial has been

conccalcd thcrcfiom arrd thc prcscnt dcponent rescrvcs the right to file further

affidavit as and when required and directed by this Hon'ble Tribunal.
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Verilled ut Khondhs.nn this' of 'Qet, 2025. rhat the contents of

the aforesaid Additional Affidavit and Annexures are true and co[ect to my personal

knowledge and have been derived lrom olllcial records maintained by the Respondent

No. 5. No part of it is false nor has anything material been concealed ah.r.fro.rf,,.,, I p.^-l-"

DEPONENT

3tZ\ 
Collector & Drstrrct Magrstrate

AffidavitNo. / Date 03-\2. ;-OL5-
The above deponent being personally known to me appeaxs before me

on o? .11, r-y at I o. 20 lff tJlMt and states on oath that the contents of
the affidavit are true to the best of his knowledge based on official

YERIFICATION

Executiv

f .*;l P-,l*-1

DEPONENT
Collector & Drstflct Magrstrate

Khordha

129'
te, Khordha.

1

records.
-f. -;F n'^+'-1

Denonent
Collector & Orstrrit Magtstrate

Khordha ErmfihlcMaghbate
l(hude,
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OFFICE OF THE COLLEGTOR & DISTR;il;ISTRATE, KHORDHA
4ooavura- R1

(J udiciat
t-etter No-.J6fF.5

Section)
Dt-:91.:.e|: Ail!

To

Sub:-

Sir,

O.A No
others.

The Tahasildar, Bhubaneswar

109120241E2 filed by Haripriya patel-vrs_State of Odisha and

ln encrosing herewith a copy of order dtd. 06.08.202s of the Hon,bre NGTalongwith copy of Addr. counter Affidavit filed by Assistant conservator of Forests,
Nandankanan wirdrife sanctuary, Bhubaneswar, Respondent No.4 in connection with o.ANo. 109l2024rEZfiled by Haripriya pater-vrs-state of odisha and others, r am directed tosay that the Hon'bre Tribunar vide order dtd. 06.08.2025 has impreaded coilector, Khordhaas Respondent No.5 in the above originar Apprication. The Hon,bre NGT has arsodirected the District Magistrate to file his cou nter-affidavit within four weeks particularly
with reference to the averments made in the affidavit of the Respondent No.4, Assistantconservator of Forests, Nandankanan wirdrife sanctuary, Bhubaneswar, odisha dated17 06.2025 - The rerevant portion of the said affidavit is reproduced as under.
11(ii) The sanctuary boundary between piilar No. 7 and piilar No. 9 razas verified withreference to the sanctuary map and rerevant revenue records. tt was found thatapproximately 0.702 acres of the Sanctuary have been occupied by the residents of theadjoining Bangari sahi setilement which is a very ord setflement. As per the revenuerecords, this area fails under prot Nos. 11 (part), p/oi llros. 12 (part), and prot,vos. 73(Part) of Khata No. 526 situated within Jujhagarh mouza under Bhubaneshwar Tahasil,
c/assrTred as "Anbadi" with the rand type noted as',puratana patita.,' Arthough these ptotsfall within the sanctuary rimits as per the officiat sanctuary map, the iorresponding
corrections have not yet been reftected in the revenue records. To determine whether this
occupation constitutes encroachment, rt rs essenfra/ to verify if the occupation existed prior
to the official notification to the sanctuary.

You are, therefore, requested to cause an inquiry over the matter and submit a
detailed report in respect to the submissions made above within 3 days for firing ofAddidavit by the Collector, Khordha before the next date of hearing.

This may please be treated as MOST URGENT.

Yours faithfullv

Addr District M"siolHf";i^l'
wemo r.ro-..1 .6 !.s-g ... .. . . ....or. g.f.:.?.1.: 1a.r.5...

copy to the sub-colector, Bhubaneswar for information and necessary action-
Tt"-re tutAA "^f.\{dR{. flir^.o('rU | - 

Addt. District Hrtigiffra6, Khordha*--\tj
Collector & Dlstnct Maglstrate

Khordha
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A\ntxt ra- (e-
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OFFICE OF T
E

ANESWAR

To
Letter No. 307q6 Dt . aflill2r

The Collector & District Magistrcte, Khordha

Sub: Submission of factual reh.rr.r ra^^-r:.- - . .

s.;;i,.D, ;#ffi'$ ;ff* r;ffi#i 
joint verincation or Nandankanan

With reference to the subject cited above, 
lI.^ l, ," bring your kind noticethat, a joint verification.has b.:;,n;;;;"""i"i or.ooror5 in piesence or vi*Khirabdhi pradhan. Asst. Conservr* 

"ii"*r,, (S_BG), Sri Siddharth 
_Gorrab

iffi ,l-t', Illi:','# t 1"9.,.s*.', i'i I qu,^ l=t.uy, n. u.n ul'in*..,o,,
53,=.c,"*,ii,ffi ;,il:rff l,;Xi:::"[*:;$,_,:mH*;*:T,"l,H[*t
1iil'i?'L-.'JlrI":TlJ,'r"i.T*ii$i,Jl{y1t.y,'ro*,r"i*..,ir,",,0
l*:::,"llJt ,n.,.,q,i"y,'i,",:";J';;:1, Ji.',"',X'l1 

Kis1a11 as purarana parita.

loline wirhin the uo,inau.y 
"rN""a,,i..,.;;iL:::H.ri,ii,l|,i;,i1,,,3r:,::X:

:i:ifi: i:ii":,x.i:.^',J',::"'tr ""1'fi,il"l',, ,,*. i rsri; "iii", *"Bhubaneswar in Mouza-Jujhug*r,,ra..xr,#,o;:!|y Qirector, Nandankanan,

On further enouirv, the said 
.plots are encroached by the_ 46no.s of persons,accordingly, *,, Daruthengu r,u, ,rt it JOir"r"", ,, ,"rms. Basing on ruhi.h 46nos of Encroachment cases ha.ve u.." u".i.i.io ,n. ,xo, notices have beenissued ro rhe encroachers,for 

{li1e;i;.".1;:.:: e on24.tt.2o2s.Horvever, 
the

li11i'!fi i;;::"'Hl'ffi ;':l;;:ti'*I#o.u,.don,r,"r,...,"e'i.,:*ascheduledrdu"r,"li Jnolr.tz.zozs nd rhe next hearifo date is

This for favour ofyour kind information and necessary action,
Encl: as above

Sir,

-tt\t_ ulPo .^I.\t^*.-$.

b
Collector & Drstrlct Maglstrate

Yours faithfully,

Khordha

,"r,.kL,ah:H rvar

Plr.
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--+ -
one Joint Veriricarion n,. 0.",':llJ,il;T:,::Hlroru 

,",,,,n,o Memo No 14Dt-29'05'2025 by Asst. conservator or ror"rt 
-strte 

Boranicar Garden ro verifyNandankanan sanctuary boundary Jhulagada ,"1,.. 
", 

Bhubaneswar Tahasir.The fo,owins persons were present in rhe ioint ve;;;;;,;r. 
-',"" ,

'1. Miss Khirabdhi pradhan, Asst. Conservator of Forests (SBG)2. Sri Siddarth Gourab parida, Addl. fafrasitOarl Anubaneswar.
3. Sri Abh'rjit Routray, Revenue lnspector, Darutheng
4. Sri Khetapriya Sahu, Range Officer, State Aora;ic"al Garden.5. Sri Bimbadhar Rout, Forest Guard

Finding of the Joint Verification is as follows
As per the map of Nandankanan wirdrife sanctudry an area of 0.702Acre has beenoccupied villagers of Bangali sahi set'ement coming ,nOu,. tn" ;;J;"* ;;Jhujagada mouza of Bhul

area 0 t'2Acre s,"*;Tilil I"f il I' Hjl",,';,"r"1ff ;;l[ffiT:I
no'526 recorded as Anabadi of Jhujagada mouza within the rand kissam as puratana
Patita' rr is further ascertained rhat the above said , "i. 

;; ;;;;;;#, ;""..*area and record correcrion has not been done in tris regaro. 
ur l\'rvr ud

' ln order t
or not, it is necessary

declaratidn of .sanctua

o verify wh

to ascertai

ry.

ether the above said occupation is an encroachment
n whether the occupation was existing by the time of

't.lLrl'^ a
o2;o.t,z{ .

ubaneswar.
.Asst; Conservator of Forests (SBG) Addl. Tahasildar,

,4
*:od ttn.!,.neveffi , Daruthenlns ector

,tf
)

t.

Range

€r-
I oa-ot. rx

officer, {tate eoi6nicat Garden

h'^ta/Xar (q*
Bimbadhar Rout, Forest d;j*t A

.f z'rt- ,=n$? .*.\c1A-il.
tr l

D

Colleclor'& Drstiict l'iagrbtrate'

. Kh;rdha

371



Compose

Labels

More

Inbox 1

Starred

Snoozed

Sent

Drafts

Purchases

Panel Maharashtra

Upgrade

Service of Additional Affidavit filed by R5 in the OA No. 109/2024/EZ titled Ha

& Ors.

<officeoframanyadav@gmail.com>

to Haripriya, dfo.khordha, ddnandankanan, judicial

Office of Raman Yadav

Dear All,

This is to inform you that the Additional Affidavit on behalf of Respondent No. 5 in the captioned matter has been filed before the Na

A copy of the same is being attached herewith for your reference.

This email serves as an advance service. 

Office of Raman Yadav
Advocate, Supreme Court of India
C-167, LGF Defence Colony, New Delhi -110024
Mobile: +91 88004 57781

One attachment  •  Scanned by Gmail Add to Drive

Additional Affida…

Reply Reply all Forward

in:sent 

12/3/25, 11:54 AM Service of Additional Affidavit filed by R5 in the OA No. 109/2024/EZ titled Hari Priya Patel vs State of Odisha & Ors. - officeof…
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